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Revenue Department,
Government of Goa,

Secretariat, Porvorim-Goa. 4O3 521

No:35/08/o1 12o26-RD I

To

Vrte Controller General of Patents, Desig:rs
and Trade Marks & Registrar of Geographical Indications,
Government of India,
Ministry of Commerce & Industry,
Department for Promotion of Industry & Internal Trade,
Bauddik Sampada Bhawan,
Plot No. 32, Sector- 14, Dwarka,
New Delhi - 11OO78.

Dated: 17 10612026

Subject: Regardinq applicable Stamp Dutv on Power of Authorization
as per The Indian Stamps Act for matter relating to
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Intellectual Propertv.
Sir,

I am directed to refer to your D.O. letter No. CG/F/CGPDTM IDL-O113262

dated 2l I OS12026 addressed to the Commissioner-cum-Secretary (Revenue),

Revenue Department, Government of Goa, Secretariat, Porvorim on the above

cited subject matter, please Iind enclosed herewith the requisite information,

as desired:

i. Applicable Stamp Duty amount/rate for GPA - As per the Annexure-4.

ii. Same c,s;- oer oolnt l7) aboue.

iii. Relevant statutory provision/ article under the applicable Stamp Act -

Article 48-Pouer of Attonreg,

iv. Vide Order No. 35 I Ol /Ol 12O24-RD 12953 dated 281 lO 12025 (Annexure

B/ the State Government has accorded approval to appoint National E-

Governance Services Limited f.lVeSf,/ as its "Authorised Collection Centre"

for online payment of stamp duty through Stock Holding Corporation of

India Limited (S,HCIL) with respect to Article "48-Power of attorney

relating to movable propert/ alongwith 17 nos. of other Non-Registrable

documents. Normal physical stamp paper or e-stamp mode is available

for payment. The Franking system is discontinued in the State of Goa.

v.There is no exemption or special provision made by the State of Goa on

payment of Stamp Duty under the Article 48-Power of Attorney.

Yours faith

f,
IF",,
9-

(Vru ika P. Kauthankar)
Under Secretary (Rev - If

Encl.: Annexure-A & B.
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rr) llrhiir on insbumenl of pa ition

conroinihg ogrce-menl to .livide
prupet|' in seveml4' is eteatted tnd t
pulilio\ ilt ellecled irl putsuuttce ot'
such ogrcc-menl the .luly chargeable
upon lhe inslrumenl el-lecting !;uch

lro itiol $hnll be .e.luced h! lhe
tmounl of duq, paid in rcspect of the

rtrsl inslrument, hul shtll ,tol be less

lhon sevenl!Jiw poise,

b) where lond is hekl on Retenue
Settlement lot o period nol excee.ling
thirt! yeo6 ahd paling the Iu
ossesst@nl lhe w uelot lhe purPose of
tluly sholl be calcukiel ol nol morc
lhtn len limes lhe onnaol rcvenue.

c) wherc o linal order Jor elfecling
portition possed by any Revenue
nulhoti1 or uy Civil Court, or an
dvdtd b! on otbilmtor directing a
potlition, is sttmpe.l with lhe stunp
requirei fot .n insbume of porliliorl
anl on insttument of ?o ition, in
pu,suance oJ such ordet or owortl is
subse.!uenll! e\eculed, the .lu$' on such
instrumenl slroll ,tol e\cee.l s.lve lfiva
poise.

"op5- rl*TNERSHtT -lt)-lnslntmenl of -(o) $rhere there is ko shue of contribulion in parlnership,
or vherc such shtru conl bulion broughl in bJ vro! of
cosh loes not dcee.l rupees 50,000/

l'iw h.tnitul rupees.

(b) where sLch shorc contfibutlon brcughl in b! wt! of
co.ri i.r in trtcds.t of rupees 50'000/-,Ior eeety ruPees
50,001)/- tr put lhereof

Five hundrcd rupees, subjec, lo
m$imum dkg of rupees frt'e lhousend,

(c) relrerc su.h shtt.e conlribution is broughl in h! wt! of
PruPe th', etcl u di no cos l'

The some du|, ot ,t leviable on
convEtonce under chuse (o) or O), as ,e
ursa mal, be, of Anicle 22, on lhe motket
value afsuch propert!.

(2) Ditsoh.tion of porlae$hip or raliremenl of

kr) ehere orl o tlissolution of lhe po netship ot on
relireme l oJ o po net qn! proper,, is loken as his
shtft b),o p ner olher lh.tn o ptfiner who htoughl
in that ptopctty tts his shnre of &nlribuliort in thc

The sanv dat! as is letiable on o
convE)once under clouse (o) ot (b)' os lhe
cose mq) be, of Atticle 22, on lhe markel
volue o! such prcpetq', suhject to a

minimum of rupees one hun.lred.

(b) in anl' other cose 'l'wo hun rel rupeesl
47. POLICY OF INSURANCE_ Sce Schedule-l

48. ))llPowER oF A|'TqRNEY ,tot being ( Prorvl-
One hunired r pees(n) vhe exccllcl for the sole Furpose of procurinq lhe

rcgislrttion of one or more documenls in rclotiot, lo u
si gle ttu,tsl.lion or fot q.lmilling c-recution of one or
mote such documents

:" Sub!(turcd b! thc Indian Stamp (Ooa Amendmcnl) Acl,20ll seclio.6 $'e f l{_l0tl
r' subnlured by tlle lndrrn Srimp {(joa n mendment) Acl- 2013 seclion 6 $ e I l{-2013



(h) t'hen require.l in suits or lrcceedings
Snnll C0use Courls Act 1882 -t t832

One huttir?i ntfecs.

(c) *'hen outhorising one pe6on ot tu te to oct in .t single
lf(ttrstcliot, olhef llratn lhe cose nrentionaal in clouse

One hiidrci rulret\.

(d) when oulhotising one perso lo oct in more thon one One ltrndred rupees.

(e) whe (uthorisittg ,norc tha t one persort k, nct in tingle
lra snalion or ntore thot one trtt$oclion joirttllt 111

setemllt of Heneru th

One hundrei r pe6,

A vhen autlrorizing to sell or lrots.lfer irumovahle
proPe !,-

(i) rf given lo the.folhet, motlte\ brother, sister,
wife, husbonl, daughter, sotr, gtottdson,
grorr(l-laaghter or such othu close rclalire:
ond

I''ivc hu lrtl ntpeas.

(ii) i 0 t otlkr cose The some dury as is leiohle on t
contq)once un{let clouse (o) or (b), os lhe
ctse mo)' he, of Article 22. on the nturket
w ue of lhe property.

(g) tehen given lo o promoler or.lereloper b-t) wltoleve| wme
ctlled, for corrslruclion on, .levelopment of, or sole or
lruusfet (in an|, hl.tttfiet wlitlsoa'et) of, ut.y itturtovtile
prcpe !

The some dul.t, tt is lcuittltle on o
conre-l,once ufilet ckt sa (u) ot (b), us the
cnse na! be, of ,l icle 22, ot the nutkel
tolue oflhe Wopefit.

(h) irt lrt): ollter cuse One huntlred rupees for etch pe$oh
nLlhorisel.

E-xplanalion I.-For the p rpose of thit Arlicle ,rrore persons thon .)ne when hehrnging h the somc lirnt
sholl be deemed to be onc perso .

Explnndion lI.- The lcn 'rcgbltoti.,n' includes eve4, operution incidcnt l to registrotion un.lcr the
Registrntiot Act, 1908 (16 of 1908).

E-\phnalion 11l- l{hcre unier ckusc (f1, dut! hos been poitl on the power oftfiome!, ond o u)nve)\tnce
rclolitg lo lhol ptoperI: is e\ecutcd i pursuot.,a ofpower oJf ollone! batween lhe etccutonl of thc pover of
o orne! tn(l lhe person in *hose fovour it is execute.lt the tlu4, on s111lrOonce sh.tll be the ttuy colculote(l
o,t lhe htufkel ralue o.f lhe ptopert), tlutt'lrail ott thr povet of llo lerl
49. PROMISSORY NOTE. See Schalule l.
50. PROTEST OF BILL OR NOTE, ,ot is to so)',.ut.l

declorotion in vrili,tg mode b). o Notu4' Ptblic bill ot
olher peryon ktwJitll)' ncting ts suclt, tfiesting the

222lone haudrctl rupeesl

)1] 
!one hundred rupeesl

s2. PROXt',- See Schclula I.
5.]. RE(F,IPTS. See Schelulc L
54. RECONYEI',{NCE OF MORTG,'GED PROPERTY-

The sqme lut.t) is lerilhle ofi i
cohrettttLe utler chtuse fu) of,lrtitle

51. PROTEST BY THE MASTER OF SIlIP, thtt is to.soy,
afi)' dechmtion of the pfili.ulits of her voJage drtwn up
bj him wilh tt vie"w to lhc otAushrcnt .rf losscs or the
colcultlion of overnges, tl evcr)' leclo rtio in w ting
mude by him agoinst the chortcrcB ot tlrc consignors tt
nol loading or unlonli g thc ship, Nhan such declardion
is olteslel or .erliJicl b.t o Not 4' Pt bli. ot othcr p.tson

(o) iJ the consi.lerulioh lor \l'hich the ptopertt, r|4s
.loes not e\cecd Rs. 1,000/-:

I

I

I
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cERIES ll No. 3 I l)'rH ()cToBER. 202i

Department of Revenue

Order

3 5 I 0 1 / 0 I t 2024 -RD I 29 5 3 Date:28-Oct-2025

{ R.ud' OrderNo. 35l0llll12024-RD/ 1893 dated 04-04-2025.

Sanction of the Government is hereby accorded to the Stock Holding Corporation of India Limited
(SHCIL) to appoint National E-govemance Service Limited (NeSL) as its'Authorised Collection Centre" for
online payrnent of stamp duty through SCHIL for following Non-Registrable documents.

Sr.

No
Article No. as per Schedule I

per the lndian Stamp Act, 1899
Description

I l Acknowledgement

,|
A ffldavit

5(d) Agreement or memorandum ofagreement relating to secure the

repayment of loan Inade by bank/Finance company

.t 6 Agreement orany other document (rnemorandum etc.,) relating to the
deposit oftitle deeds, pawn or pledge relating to movable propelty.

5 l5 Bond

6 2t Composition Deed

1 26 Debentule

8 3l Further charge relating to movable propefly

() Indemnity-bond

l0 34 (a) (i) Lease less than one year

lt 36 Bank guaraltee/l-etter of cledit

t2 31 Letter of License

l3 39 Mortgage deed with respect to movable property

t4. '18
Power ofattorney relaling to moyable property

I5 54 Re-conveyance ofMoflgage relating to movable property

t6. 56 Respondentia Bond

t7 57 Security Bond

18. t2 Arvard

This supersedes the earlier Order No.35/0110112024-RD/1893 dated 04-04-2025.

By order and in the name of the Governor of Goa.

Vrushika P. Kauthanktrr, Under Secretary (Revenue-l).

Porvorim.
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